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SRM. H. PRS A, VATA ATHA-223/2ook-0¢ 

  

  

  

  

FTTHATT, HYATT V9, POOR/ATE V6, BIA LBRO 
  

  

aaa Cea RU Case HLOATATSt UT UNTIET Ares Wes HAs Feet stea. 

ATT Aie-T 
TERS TIAA AERTS sta raAray aay Haat (VET WAP, Wa-3t afer was-et 

aed aiter heat Fae a anes aerated) raz a arrest. 

Terratr eart 
Hae, Has woo 082, fester to Aa Yook 

TREAT 
AERTS Arete Fas Usha (A atavara wear st, wait at, aren a 
Rete |= are faa weevararaa) stfafran, eee; 

PHI AS. Rooc/Am. Ww (M-3)/gaq-2.— FERNS Ales waH Belt (A 
SROAe Aieaes C0, care fant, ae & eecieno are Frans eevararaa) afar, 
88a2 Ault HA 8 UM BU-HeTA (3) Bad WE See Va AM HEA, THT 

west dat Alas APL saci eateafaked verre werd del sarge 
feats tio YAR ook UREA Sad ska sdk axget Py ae are. 

TENTS WHITE AA SRI F AAP, 

  

dram we, 
. mead afar. 

(8819) 
AMT UIA 3g [ feHAA : BIT Rb.00]



Re HERTS MA WSU, STATE, That Wo, Qooe/ATT Qe, Wes W830 [WET Ma 

HOUSING DEPARTMENT 

Mantralaya, Mumbai 400 032, dated the 17th February 2009 

NOTIFICATION 

MAHARASHTRA OWNERSHIP FLATS (REGULATION OF THE PROMOTION OF 

CONSTRUCTION, SALE, MANAGEMENT AND TRANSFER) Act, 1963. 

No. FOB. 2008/C.R. 24 (Pt.JII/R & R-II.— In exercise of the 

powers conferred by sub-section (3) of section 1 of the 

Maharashtra Ownership Flats (Regulation of the promotion 

of Construction, Sale, Management and Transfer) Act, 1963 

(Mah. XLV of 1963), the Government of Maharashtra hereby 

appoints the 17th day of February 2009, to be the date on which 

all the remaining provisions of the said Act shall come intu 

force also in the whole of the State of Maharashtra other than 

the areas in which the said Act was earlier made applicable. 

  
By order and in the name of the Governor of Maharashtra, 

SITARAM KUNTE, 

Secretary to Government. rf j r
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